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NOTIFICATION
The 17th May, 2019

!
ASSAM ELECTRICITY REGULATORY COMMISSION (DEV IATION SETTLEMENT
MECHANISM AND RELATED MATTERS) REGULAT!DNS, 2019:

No. AERC 694/2018.- In exercise of the powers conferred under sub—sec:t:on (3) of Section
32, sub-sectton {4) of Section 33, Clauses (b) and (i) of subvse@tfen (1) of Sectscm 86, and
Clauses (g} and (zp) of Section181 of the'Electricity Act, 2@03 @6: a‘f 2003),, and all other
powers conferred on it, the Assam Electricity Regulatory Commnssmn hereby makes the
following regulations, namely: ' ' {

k.

.
REGULATIONS L
1. Short title and commencement i |
1. These Regulations may be called the Assam Electncnty Regulatory{ Commission
(Deviation Setlement Mechanism and related matters) Regulat%ons 20 19,

2. This Regulation extends fo the whole of the State of Assam.

3. This Regulation shall corne into force. with effect from the date of its* publication in
Assam Gazetie. ' ‘
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' Def‘nitlons and Interpretation i

1 inthese Regulahm“éﬁiﬁﬁlesﬁﬁtheﬂcantext otherwise’ Y‘éﬁ bers -

a.

“Act" means the Electricity Act, 2008 {3”8 Jf 2003);

“Act ai dravjal” in.a time-block méans: efectnc:ty drawn by a buyer, as the case
maybe me%éﬁrecﬁbﬁhémteﬁac@mtersz A

“Actual Enjec.tien" ina t;me~block meansnelectricﬂy generated or supplied by the
sef!er as the case may be, measured by the lnterface melers;:

“Area Clearing Price (AGP}” means the pnce of a tlme block electricity contract
estab!zshed on the Power Exchange after consadermg alf valid purchase and sale
bids m partfcuiar area(s) after market sphttmg, le dividing the market across
ccnstramed transmissron corridot(s);
"Buyer" means a person; including deemed-distribution licensee, purchasing
electricity thrbtfjgh' a transaction scheduled in accordance with the Regulations
appiicafbte for Short-term op’eh access, medium-term open access and long-term

| i .
open access; |- -
.

“Central Can‘imassicn” means-the Central Electricity Regulatory Commission

constitited unider sub-section (1) of sectioh 78 of the Act; “Commission” means
the Assi:am Electr;city Regulatory. Comemission cmnstltuted under sub-section (1) of
secticn' 82 of the Act,

.- *Day. Ahead Market(DAM)” means a market whare-phys:cal delivery of e!eetnmty
_-,oceurs!on the next day- (TM) of the date. of. transactign (T) and is governed.by the
Cemral Elec:tnerty eRegulatory Commission. (Power Markef) Reguiatnons 2010 (as -
- amended. vfrem‘ tnme« to time), the. Rules and: Bye-Laws of the Power Exchanges as

approved by the Commrns;on,

“Deviation” in a time-block for a Se[ier means rts total actual mject:on minus its
total séheduied generatton and for a Buyer means xts tatal aciual drawal minus its

g
total sl:hedufeﬂ drawai and shali form part of the Sfate Energy Accoun’ss to be

prepared by SLDC
l

. “D.eviatiomﬁetﬂem,em Mechamsm” shall-mean and mclude the framawark for

Energ} accountmg, Deviatmn Accounting, Rules for pricing of Devaatton(s) payable
and ret;elvame by State Entities and other design parameters as spacified under
Regulation 6 of these Regulations;

N

I
V
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‘Embedded Consumer" means a consumer ‘who has a suppiy agreemant wnh the '
distribution hcensee and avaats the option of drawmg power frcm any other person
under Open Access, fully or pama!ly of the contract demand du ng A day or more
in any month or more than one, ‘month dunng the year, wuthout ceasmg to ke a

. consumer of the sald distrlbutton hcensee The embedded cons:;umer continues to

pay various charges defined by the Commlssmn as appllcable to the re!evant
consumer category,; _

“Fuli Open Access Consumer" shall mean Opan Access Consumer connacted to
ransmission system or distribution system but not havmg any supply agreement
with the dtstnbutxon licensee within the state; ‘

“Gaming” in relation to- thase. Regulatsons shall - mean an intentional mis-

dec'aration of declared capacity by any seller or lntenttonal Wlsadeclaratlon of

drawal schedule by any Buyer in order to make an’ undue comm‘erctal gain

through Charge for De\natlons : ' ‘ ]
!
“Grid Code” means the Grid Code notified by the Commrssnon f nder clause (h)

-—.»—-(...

.-i

sub-section (1) of section 86 of the Act,

“Indian Electricity Grid Code” (or lEGC") means the Grid Code Spe’mﬁed by the
Central Electricity Regulatory Commission under Section 79(1 )(h) of the Act;

“interface meters" means mterface meters as defined by the Central Eiectncaty
Authority under tha Central Electrlcﬂy Authcmty (Installatlon [and Operatson of
Meters) Regulations, 2006, as amended.from time to time;

“t.oad Despatch Centre” means National Load Despaich Centre(NLDC) Reg:onal-
Load Despaich Centre (RLDC) or State Load Despatch Centre (SLDC), as the case

' 'may be, responsible for cc}ordmatmg scheduting of the Buyersland the Sellers in
accordance with the provisions of Grid Code;

“Open Access Regulations” means the Assam Electricity Regulatory Commzssxon '
(Terms and Conditions: for’ Open Aceess) Reg&latrons 2018 and shall include any

subsequent amendment thereof,

““Open Access Consumer” means a consumer who is-gligible 16" recelve supply of

etectncrty froma person | other than the distribution licensee of i‘lIS[ aréa ci‘ supply;
“Open’ Access Customer” includes a consumer, trader, dlstnbutton licensee,
Captive Gererator or a-generating Company or-ary. -other person who has been

-granted open access under these_Reguiatlons -
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t. “Scheduled Generation” at any time or for a tame block or any’ penoc! means
" sehddule of generahon iy MW or MWh ex-bus given by the Load Despatch Centre;
v “Sc"leduiecl’ Dfawa P at any time or for a time biock or any perlod means scheduie

| 5-"f!"of e spatch in MW or MWh ex—bus given by the Load Despatch Centre;
V. :T'! “Seller" "means a person meludlng a generahng statron supplying electricity
through a transaction schﬁduled in accordance wrfh the regulations a;sphcabie for
y ‘sharlt-term open access medaum«term open accéss and !on’g-term open access,;

w,!._', “Staitﬂ Dewatmn Pool Account (DSM)” means the State Account maintained by
 the State Load Despatch Centre for receipts and payments on account of deviations
by Buyers and Sellers;

X, “State Entuty” means such person who is in the SLDC control area and-whose
| _ metermg ang:i,.e_-nergy- accounting s done at the State level;
Y. "Tin‘:e»Block" ‘means a time block of 15 minutes or any .such shorter duration as -
ma‘,).bé nbtiﬁed by Central Commission and State Commission, for which specified
_ elec rical parameters and quantities are recorded by\special energy meter, with first
" time block st%rtmg at 00.00 hours ;

2 Save as aforesatd and unless repugnant to ﬂ:te context or the subject-matter
otherwrse requrres ‘words and expressrons used in. these Regulations and not
. defmed but deﬁned in the Act, or the Grid Code or any other Regulations of this
| Cornmssmn shaff have the meaning assigned to thern respectwely in the Act or the
Grid Code or any other Regulation as the case may be. '
, Objective -
__ The objectlva of ‘these Regulations is to maintain gmd discipline and grid securzty as
enwsaged under the. Grid .Code through the commercial mechanism for Deviation
| Settlement through drawal and injection of electncrty by the users of the grid.
“Applidability | |
-These: 'RLgulatlons shall-apply te:the. transactions of, conveyance of electricity through
short- term’ open access or medium-term’ open access.or long-term open access using
m,tra—StaIe transmrssmn system, or distribution system ef electricity (including inter-state
wheelmg @f p@wer) subject.to following conditions:
(A i Qewahen@ettlement Mechanism under these Regulations shall-be: applicable for
all aeuea('s) including Generators, Captive Generators etc. but excluding Wind

and Solar Generating Station(s) connécteditd Intrastate Transmission system.
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. ¥ i
- Provided that Forecasting, Scheduling and Deviation setﬂameni‘ related matters

in respect of solar and wind gereration shall be governed as per the prcwszons
of “Assam Electricity Regulatory Commission (Forea::astmg, 1Schedui|ng and
" Deviation Settflement and related matters of Solar anci Wmd ‘Generation
Sources) Regulations, 2018" and #s amendments thereof L '

(B)  Deviation Settlement Mechanism under these Reguiations shall be appllcable for
all Buyer(s) mciuding Distribution Llcensee(s) Deemed Distnbutaon Licensee(s)
located in the State. _ :

Provided that, Deviation charges for Settlement of___Opeh ‘Acgcess Consumers
(both full and embedded) connected to Intra-State Traﬁfén}uis_siohi_system and all
Open Access Consumers connected to Distribution . Network shall be in
accordance with the provisions of Assam Electriciiy Ri ig'uiatoﬂry Commission
(terms and conditions for open Access), 2018 and its amendment thereof,
Duties of State Load Despatch Centre and State entlt:es ]} : ;
These Regulations aim to govern the functioning of the vanc;ua _tate Entlbes in a way
that discipline is maintained with regards to the injection and drﬁ;val of energy by such
State Entities and. the reliability and integrity of power system is mamtamed
In order to meet these .objectives, necessary preconditlcms and covenants for
participation.by State Entities shall be as under: | |
(1) The State Entities shall inform the SLDC of ail contracts entered by them for
exchange of energy.
(2) State Entmes shali operate their equipment and loadsin a manner that is
consistent wﬁh the provisions of the Indian Electricity Gnd Code (IEGC) 2010
and the Assam Electricity Regutaiory Commussuon (E actncnty Grud Code)
Regulations, 2018 amended from time to time. C
(3) State Entities shall enter info Connectlon Agreementhpen Access Agreement
with the concerned transmission Ilcensee which shall specnfy the phys&cal and
operational requirements for a reliable operation and gam phystcal access and
connection to the intra-Siate transmission system (lnSTS) or enfer into
Connection Agreementhpen Access Agreement with concerned Distribution
Licensee for use of distribution system as the case may be m accordance with

" e el
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. - Gpen Access ‘Regulations. StaterEntities shall méke: fiscessary arrangements for

b puttmg U 'interiace ‘melers, capable of: recording. energy flows' at' 15-minute

o\ .,mtervals a‘ the points of injection- and drawal as per-the provisions ‘of Open
L ;'Access Reéulat:@ns, :

The ;tlme sénchmnisahan of meteting system shall be Ehrough Global Positioning
‘ System (GPS) wlth counter check fmm the State Energy Accounting Centre

| :"':'whlc ;stheSLDC

(4) SLDC shall take all declsions with regard to the MW despatch of generating

sta‘tlchs aﬁer evaluating all possible network parameters, constraints,

‘ congestion"s in the transmission network and in the even&uamy of any such

" network” aberratlon the instructions by the SLDC with regard fo despatch and
T =--drawal shaH be binding on all S%ate Entities.

SLDC shall pubhsh aii such mfomtattan as required for all other State En’utles to
be aware of the energy exchanges takmg place w:th;n the State as well as

s ex?genby corfcremns if dny with regard to despatch of | power

Prmcip!es fon Leratienahsmg Dewation Setﬂement Meehamsm
|

1...4--».

. I
“The framework{ for ‘Déviation Settlement Mechanisin shall cover the following key

design parameters viz. (a) Scheduling period (1) Gui“c‘l“rfg Principles for scheduting
and despatch (c):Operahng range of frequency {d) Deviatior: Ce} Settlement period (f)
Measurement umt for State Deviation Pool Account (g) Deviation Pool Price Vector

- %h) Deviation Ve!ume Limit-) Premtsa e&ar alfocation ofdosses,

ie

o (A) Schedu!mg Period: The scheduling penod sha!l compnse of 96 time blocks,

each 'of 15-miinute duration starhng from 00:00 hotirs (IST) ending with 24:00

hours (IST).’ The first ime btoek of sﬁhéduhng perfo:i shall commence from 00:00
“hourg asT). tc) 00 15 hours: (!ST) second time biock af scheduling period shafl
- 'can'miwence frém 00:15 hours (IST) to 00:30 houits (IST) and so on or such other
# pe oéi ag thé Commission’ may stipulate

. F’rowdecg that based on the avallablhty schedule forecasted by generating
| ‘ =‘statlcmns (Seliers) and load requirement forecasted by Buyers, the SLDC shall
draw up’ the least cost despatch schedule on Day Ahead basis for the State
Entities in 1at.:cw::rt:lranc& with the merit order pnncsples approved by State
Ccmmlss;on from time fo time;

i
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Provided further that wheeling transactions of Gaptive users and open access
consumers shall be despatéhed as contracted, subject oniy to t(ansm:ssmn

constraints and system emergency condmons : . S
' 4 |
1

(B) Guiding principles of scheduling and despatch All the Staliers and Buyers
under these Regulations “shall be guxded by the schedulmg and despatch
procedure to be formutated by SLDC in accordancé with provasions of Assam
Electricity Regutatory Commission (Electnctty Grzd Cede) Regulatxans 2018 and
amended from time to time,

{C) Operating Range for Frequency The narmal operating. ranga for average grid
frequency for fime block shall be in line with range stlpulaged under !EGC 2010
and Assam Electricity Grid Code Regulations, 2018, as. amended frcxm time to
time. No Deviation shall be allowed beyond the specifit ed oPeratmg range of
frequency band as stipulated by the Commission from time to ts{ne

(D) Dewatmn For the purpeses of Deviation settiement amongst Statqﬁntuﬁea the
SLDC shall work out the Deviation -for “State - Dewataon qul Agcounts”
comprising over-drawal/under-drawal and over-injgction and %mder-mjectlon for
each State Entity corresponding to each Scheduling penod Charges for

' deviation shall be in accordance with Regulation 8 and 10 of these Regulations.

(E) Settlement Period: Preparatton and settiement of "State Dewation Pool
Accounts” : ‘

shall be undertaken on weekly basis coinciding with mechamsm followed for

regional energy accounts. i
(F) Measurement Unit for State Deviation Pool Account:. The imeasurement unit
for State Deviation Pool Account Volume shall be k||ov%att hours (kWh).
Measurement unit for State Deviation Pool Account Vaiue (Payable and
Receivable).shall be Indian Rupees{INR). The demmai ccmponent of the energy
unit (kWh)-and amount (INR} shall-be rounged off to nearest mteger value. In
addition, the interface meters ard the state energy account shait capture the
reactive energy exchange over interface points, however, the reaotwe energy

pricing framework and compensatian for reactive energy exchgnge s_hall be dealt .

‘with separately.
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(Gj Dev!aﬂon Poo! Pr!ce Yector: The Pricing.of Devianen of Buyer/Sellers-shall be
.. N accordarme with the Deviation Price Vector .as specified in the Central

B
Electncity Regu!atory Commission (Deviation Sewement Mechanism and related
matt?rs) Regulaﬂons 2014 and its amendments thereof.

- PfGWdBd th t, addmonai condmon for a change in.sign.of the deviation shall be

met once évex;y 6. time blocks by Buyer/Seller, faﬂmg which additional charges

|
,_@20% of the deviation charges on daily base DSM payable/receivable as the

case may be shalf be !evied for the duration of continuance of violation.

F’rowded quher that the applicability of above prescribed additional charges for

C éuch fai!ure by Buyet{s)Selér(s) for meeting requirement of change in sigh of

dewatzon shaﬂ be applicable froim date t6 be notified separately in stages over

“the penod considering implementation aspects and based on report to be -
"'Submitted by SLDC ‘

}

' Provsded further that Deviation of Wind/Solar Generators, shall be treated as per
© e provis s’ of *Assami Electricity Regulatory - Cormmission (Forecasting,
o Sﬁ‘ieduhng §and Deviation Seﬁlémem and<relateéd matters’ of Solar and Wind

' "»Genegratuon Sources) Reguiatians 2018" as amended fom.time to time.

1

(H) Demation Vo}ume Lsmnt: In order to epsure gnd dnsmplme and grid security,

U

conditions, far Deviation Volume Limit and consequences for exceeding such
- Deviation Volume Liniit by way -of levy of Additional -Deviation Charges as
specrf’ed unc[ier Regulation 10 sha,l be applrcable

Premlse fer AHocation of Lesses For scheduling purposes, intra-state
transmxssmn sys:em tosses as approved by the Commission shall be al!ocated

'amangst me State-entities in propottion to the schedule drawal by eact State

 Entily,

U

.Provic{led the* State Load Despaich Centre shall aintdin account of actual-intra-
" state transnjussson system loss for each time block and “publish recongiliation
| statement af mamh!y average intra-state - traﬁéﬁtss{on loss and 52 weekly

" "average 'm’tr:a‘state transmission less vis-a-vis approved loss-by the Commission

C onits =wehsﬂb

Sl
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o b
7 -'l

7. Declaration of Capac;ity and Scheduling o - f i

(1) The provisions of the Assam Electricity Grid Code Reguiatmns 2018 and Assam
Electncnty Regu#atory Cemmlssxon (T erms and Gcndmon for Open Access)
Regutatnons 2018 as amanded frnm time ta tlme shall be !applucab!e for
declaratron ctf capac:ty and schaduimg

(2) The generating station, as far as possible, shall generate electnmty @s per the
day- ahead generation schedule finalized by the State Load Despatch Centre in
accordance with the Assam Electricity Grid'Code Regu?atmn& 2018 as amended

from time to time. .
;, ,
Provided that the rewslon in generatmn schedu!e cm the day of aperation
shall be permitted, in accordance with the procedure specrf}ied under the Assam
Electricity Grid Code and Assam Electricity Regulatory Commisslo;r: {Terms and
Condition for Open Access) Regulations, 2018 as amended from t:{ne tc time, as
the case may be. R
8. Treatment for gamm_g . S $

(1) The Commission, either suc-motu or on a petstian made by SLDG or any
affected party, may initiate proceedlngs against any seller or any Buyer on
charges of gaming and if required, may order an eﬂquwy to be made by such
officer of the Commlss:on on such-other party as the. Com ;IS‘S!OH mayt deam fit.
The enquiry ofﬁcer sa appoinfed shali submit his ﬁndmgs in such time as may
be fixed by the Commission and such investigating ofﬁc?r or authonty shalt
exercise all powers as enwsaged under section 128 of the Act

(2) if in the proceeding initiated by the Commission or-in. the, eainqwry,made in this

regard under clause (1).above, it is proved that any seiler on Buyerghas mdulged

~ in gaming, the Commission may without prejudice. tc:rany other action under the

Act or Reguiaizon made thereunder, disallow any charges for dewatzcn to such
seller or generating company during the period of such gammg : l
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9. Charges.i for dévi_atians

.Déviéiidn Cﬁérges.fcr Seflers.and Buyers;

(‘!) The charg&s for the Deviations for a!i the hme»blocks shall be payable for
'éver—drawal by the Buyer and under«m;ect:on by the Seller and receivable for
.under-c]rawal by the Buyer and over—m;ecuon by the Seller, which are State

- Entstﬂe% and, shall be worked: aut on the average frequency of a time-block by
¢ conmdanng the-Price Vestor-for:Beviation Charges-as:specified in the Central

Erectncity ‘Regulatory Commission {Deviatien Settlement Mechanism and
related imatters) Regulations, 2014 and its amendments theréof considering
the methodology specified in the Annexure-l of these Regulations and
subject lo conditions stipulated under clause (2) fo (8) of this regulation:

valded that a change i sign (+/-) of- the deviation shall be made once every
e 6 tlmed b&@cks, falling which additional charges- @20% of the deviation
charges appilcab e shall be lewed for the duration of continuance of violation.

. {
Prowded furiher that the apphcabilrw of above prescibed additional charges

- for such fasiure by Seller(s) /Buyer(s) shall be app!icable from the date to be
nattﬂed saparataiy by the Commission.

(2) The Céarges for Dewaﬁdn of generating stations-wWhose tariff is determined
: by the:! Commnssnan when actual injection ishigler than the scheduled
generatsoh shafl not exceed the Cap -Rate: 1303.04] Paise/kWh to be

' determu@ed ‘t;y the Conriniigsion from time to ume

2.

(3) The Ch_arges for the Deviation for the generatmg stations other than those
cové're&iméer Bub-Clause (2)-of Clause (A) of Régulition 9, irrespective of
the ffueik Sodree, when actual injecltion-is Higher: orlower than the scheduled
generéﬁ?on ‘shélknot-exceed the Cap Rate of [3(}8 04] Paise/kWh.

(4) The ch;rges for the Devlanon fmr the under-drawal by the Buyer. in a time
block tn excess of 12% of the schedule or [X]MW, the limit arrived as per

clause tB) of regulation 10, whichever is less, shall be zero;

i
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(5) The charges for the deviation for the ovar-mjentran by the Seller ina
time block in excess of 12% of the schedule or [‘IGO}MW whiqhever is
less, shall be zero, except in case of inject:on of mﬁrm pawer which

ul

1
i

shall be gavemed by.clause (9) of this reguiation

(6) The charge for deviation shall be zero at gnd frequency of 50.05 Hz
and above. L i

(7} The linkage of Devaat:on Charges to frequency may be rewewed by the
State Commrssuan as. and when rewsed by Central Cammissson
keeping in view the changing power market condﬂmnsrand shall be re-
notified accardmgiy 3

4

(8) The Charge for Deviation corresponding to gnd frequeney tmtewai af ‘below
50.01 Hz and not below 50.0 Hz' shall be daily average Ar?a Ciearmg Pnce
dlscovered in the Day-Ahead Market (DAM) segment af }i-’awer Exchange
The daily simple average ACP of the Power Exchange havmg a market share
of 80% or mare in energy terms on a daily basns shaii be used for lmkmg to
the DSM price. If no single Pawer Exchange is having a market share of 80%
or more, the weighted average daily simple average ACP shail be conStdered

(9) The infirm power m_lected mtn the grid by a generatmg unit of a generaﬁng
station during the testing, prior to COD of the unit shall be pasd at Charges for
Deviation for infirm power injected info the grid consequent to testmg, for a
period. not exceeding 6 months or .the extended tame lailowed by the
Commlssmn subject to ceiling of Cap Rates correspondmg t’q ihe [main fuel}'
as detarmmed by the Central Commission used for such m}ectron from fime

to time.
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| Domestzc{ coaliﬁ .[1 78] { kWt; sent out
T S
APM gastas fuel 1 [2 8211 kWh sent out up to the date of revision of price of

L 1| APNK gas by Gobernment: ofindis and thereafter, at the
R rate to be notified by the Commission separately

o

_'lmbof{edftioé'l' { |7 .03y kWh sent out

' Tariff for mlain fuel as datennined by CERC from time to lime to be adopfed

10. L:mits on Devigﬁm valume and consequences of cmsing I!mlts

(ﬂ) The @ves&dmam:‘ under drawal of gleciricity by any Buyer during a lime. block
shall not exceed 12% of its scheduled drawal when gnd frequency is belween
range of “49 85 Hz and above fo below 50.05 HZ".

o No Overjdrawai shall be allowed.by.any.buyer when the frequency is below

e _} “4&85 Hz and.No Under drawal shall be allowed by any buyer at frequency

L ._abova 5&65 Hz." ,

| . _‘ Equivateiﬂ to 20% of Gap Rate of [303. M]Pa»fsekah m‘ the energy charges of

_ main fuel as determmed by Central Commission or charge for Deviation

o mrrespanding fo aw:-rage grid Frequency of the fimie-block, whichever isless.

(é) Siate Volume Limit-shall be Imked to Volufne Limit{L) applicable to the State as
per CERC DSM Regufatinns and'its amerdmentsthereof,

’ Provided that no over drawal of electricity by any Buyer shall be permissible when

gnd frequency is ”belaw 49. 85 Hz" and no under drawal of electricity by any Buyer
shéll be permissib!e when gﬁd freqhenay i “50 05 Mz and above”.

(C} The undefﬁmject#on or- overlinjet:imn of éleatritity by Seller shall not exceed 12%
T of ﬂs schetli’méﬂ ‘injection or {100} MW, whichgver-is lower for a Seller, when
gﬁd!freque;'rcy i5*49.85 Hz'or'above and below:50.85 Hz™
. f >
: 1
i
|

|
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()

()

i f .
No under - injection of e!ech‘icnty hy a seller shall bé: permiss‘ibre when grid

frequency is below 49.85 Hz and no over injection of electnc: by a i'ae!ier shal! be
permissibie when grid frequency is “50. 05 Hz and above”.

]

tn -addition to Charges for Deviation as. stipulaied under. Regulatxcfm 9 of these
Regulations, Additional Charge for Deviation shall be _appi_lc__ab_ie for over-drawal

- as well as under-drawal of electricity for each time b}ack in excess of the volume

limit specified.in Clause (B} and (C) of this regulation at the rétes s;ﬁecif‘ ed in the
Table 1 of Annexure H in accordance with the memodo!ogy spec;lﬁed :n clause
(H) of thes regulation. ;

Provided that Additional Charges for Dev#atic:ns-fof*ftim&bl'cck:'s-hall not be

- applicable for Seller/Buyer, in case, Deviation for staie at state perzphery does not

exceed State Volume Limit (L) for-the time-block or no. Adchtiunai Dewaﬂon
Charges are payable for the state at the State penphery as per Regtcmal
Deviation Pool Account; : S }

Provided further that Addltsonal Deviation Charges shaﬂ not be. la::n:)iltcable i
case SellerfBuyer exceeds its Volume anrt (X) upto six. (6) tim&blccks Withm a
day, beyond which the Additional Dewatton Gharges shalf be apphcabie for
Seller/Buyer wrespectwe of the condition that Deviation for State at state panphery
is within Volume Limit (L) for the time-block or no Addtﬁcnal Devratton Charges
are payab{e for the State at the State penphery | | i
Additional Charge for Deviation for under- -injection and over lnjpcncn af electrmlty
during a time-block in excess of the volume limit specified m clause (C) of this
regulation when gnd frequency is "49.85 Hz and_above”, by the generatmg
stationg regulated by the Commissjon using caal or lignite or gas supphe.d under
Administefed Price Mechanism (APM) as the fuel shall be at t te rates spec:rfued in

Table !l of Annexure Il in accordance thh the method?mgy speclﬁed in
clause (J) of this regulation. : _ # &

meded that Additional Charges for Devnattons far time-hlock shall not be
apphcabfe for Sefler, in case, Deviation for state at state penphery does not

- exceed State Volume leit{L) for the bme»block ar no Addntmnal Dewahon

?
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Charges are; #a?abia for the sfate at the State periphery as per Regional

'-.DewaﬁonPoelAcc@unt | - A

(F)

(G)

Proiveded further that: Additionat-Daviation- Charges shall not be applicable in

f’-case Séﬂét’ e)%@eeds its Volume Limit (X) uplo-six (6 time-blocks within a day,

v

"beyénd jWhtaH*”the ‘Additional Deviation Charges’ shali+be applicable fur Seller

irreépecitwe ofithe- conditiony’ that Claviation for Stite-dt-state-periphary is within
Volﬁme Lirnit' (L) for: the timé-block or no Additicnial’ Deviation Chargés are

‘paydble’ fgriﬂ“né Setate at the State periphery.

In a{ddat;on to 'Chargesa'fér Deviation as stipulated under Regulation of these
1R»eg.ul~atior»}s Addtti@nal Charge for Deviation: shall-be applicable for over-
snjaetmniunder dmwa} of electricity for each. time-block by-a Seller or Buyer;.as the

“case may be; When grid frequency.is“50.05 Hz and above™ at the rates equivalent
to: cﬁarges of dewatmn carrespondmg to the grid frequency-of “below 50.01:Hz but

not be!ow 50, 0 Hz".

8ich a}ddltncm to}Charges for Deviation as stipulated«under regulation -9 of these

Regulatmns Additiorial Charge for Deviation shall besapplicable for over-drawal or

»-under*mjecttgr{ of eiectnctty when grid frequency vis- “below 48.85 HzZ" in

'accordaince wuth the mettiodology specified in clause {hofthis Regulation.

o
Provided mat Additional Charge for Deviation for.under-injection of electricity
by a Seller, 'dunhg the time-block when grid frequency is “below 49,85 Hz”, by the

geﬁerahng statmns regulated by the Commission: using coal or lighite -or gas

'supplzed under Admintstei'ed Price Mechanism (AF?M) as-the fuel in accerdance

" withi the methodology specified in clause (J) of this’Regitation shall be equivalent

(H)

"to 100% of the Cap Rate being equivalent to the eneigy charges as billed-for the

pre\]nous maﬁth af thé Main fuel. [3.03] / KWh.

The Addrtional Charge for Devuahon for over-drawal and under—anjectmn of

, 5elet(:mcsiy for éach time block in excess of the. voiume limit specified in clause (B}

: and, {C)‘ c:nf3 thsé Regu%atlon when grid frequency is "49.85 Hz and above” shall be

as spec?fied b the Commission as a percentage. of the charges for the Deviation
corgespondmg to average grid frequency of the time block with due consideration

" to the béhavidur of the Buyers and Sellers towards grid discipline:

[

b
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O

)

(K)

Provided that the: Commission may- specify" diﬂerent rates for addmonat

- Charges for Deviation for over-drawal and. under-mjectien dapendmg upon

different % of deviation from the schedule in excess of the volume 1&m:tl specified

in clause (B) and (C} of this Regulation. .% o

The additional Charge for Dewiation for over-drawals.. anci' unéeninjlection of
electricity for each time block when grid frequency is “below 49 85 Hz“ shall be as
specified by the Commission as a percentage of the - charges for the Dewat:an
corresponding to average grid frequency of the time block witp due conmderat:on
to the behaviour of the Buyers and Sellers towards grid disc:pime |

Provided that the Commission may specify different t%ates for Additional
Charges for Deviation for over drawls and under injections amd for drﬁerenz ranges
of frequencies “below 49.85 Hz". |

i

_ .
The Additional Charge for Dewainon for under-injection of e!ectncrty dimng the

time-block in excess of the volume limit spacnﬁeei in Clause (C} of this regulatmn
when grid frequency is '49.85 Hz and above’, by the generatmg stanatns regulated
by the Cemmission using coal/ lignite or gas supplied under- *Admmtstenjed Price
Mechanism (APM)} as the fuel shall be as specfffed by the Commtsswn as a
percentage of the Cap Rafe or the Charges for Deviation correspondmg to the
grid frequency of the tame block or both with due cons:deratton to the. behawour of

the generating stabons regulated by the Commission towardjs gnd dlscsp!tne.
I

In the event of sustafned deviation from schedule in one dlirectton {positive or
negative) by any state enfity, such State Entity (Buyer or Sel!er) shaii have to
make sign of their deviation from schedule changed, at !east ance after every 6
time blocks, | | *

Tao iltustrate, if a regional entity has positive dewatton from schedule fro‘m 07.30
hrs to 09.00hrs, sign of its deviation from schedule shall be changed in the 7th
time block i.e. 09. 00hrs to 09.15hrs from positive to negahy;e‘__qr vice ?ers__a as the

o

case may be.
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_ The“iadditi‘d%@ -Charge for violatior:uf sign:change. stipulafion shall be leviable for

éaach* such ‘Iwelahon dunng a-day from the datedb be-notified separately. by the
o Commuss:osn :

' To ﬂfustratg the change of sign should take plage’at least once after every six

 time Ibk:-cks;g Accordingly, the entity, starting from time block t1, should change the

o sagniafter tirtie “block 6. I case; sign cliange does’hot take place immediately

' aﬁar time* bk:ck “t6, but takes -place from time Block-t 7 upto time block 12,

addrﬁonal charge shall‘bé leviéd: ec;uwalent to one vislation. In case, sign change

: “does not take piace immediately afier tifhe bleck #12, 'but takes place fram time

block t13 ubtos time block 118, addit;onal charge:shall be levied equivalent to two

: vuo!atnons j

- Provideé!:.that in -case -ofrun ofriver projeets- without pondage, payment of
édditiunai c':harge for failure to adhere to sign-change requirement shall, apply from
such date as may be notified by the Commission. Such generators shall, however,
| be requn'eé to follow the sign change requ:rement and report to POSOCO the

?easons for nan-adherence to the reqmrement

142 '=!‘-"T-re’atm ésriitfbff'lnﬁrm poOWSY and Start Up. p@wewp}riwtn-com

.' ..v:r
i

(1) No‘ underimfect:on of electricity by a Seller shaﬂ be perm:ss:b#e when the gnd
frequency is “beiow 49.85 Hz" and no over-lnjectlan of electricity by a Seller shall
be permlsszble when the grid frequency is "50.05 Hz and above”.

FEIN

(2) Any anfrrn mjectton of power by a generating station pnor to COD of a unit during

| testmg and commissioning activities shall be exefhpted from the volume limit as
and when specrﬂed by the Cammission for a péhbd riot exceedmg 6 months or
i i ‘ '

(3) Any drawal of power by a generating station prior (o COD of a unit for the startup
actwntres Eﬁali e exempted from theé volume limit,

(4)] Any drawal of power by a generating station prior to GOD of a unit for the startup
achwhes shall ba exempted from the levy of addltmnal Charges of Dewatlon

a'



‘THE ASSAM GAZETTE, EXTRAORDINARY, MAY 23] 2019, 943

1

X
12.  Framework for operationalisation and monitoring of Deviatian Sett!ement
Mechanism. o { T { 1

{1 State Load Despatch Centre shall develop and put?hsh on; its webs:te

Procedures and Methodologies for the computation of Charges for Dewaﬁon and
Additional Charges for deviation for each State Enmy for crossing the volume
limits specified for the under—drawal Iovemnjectmn and}for over~drawal and
under-injection as specified under these Regulations..

(2‘).Payment of Charges for Devnatson under Reguiatson 9 and the Additional
Charges for Deviation under Regulatson 10, shall be lewed wrthout prejudice to
any action that may be considered appropdate by the Commrss:on under
Section 142 of the Act for contravention of the limits of over—drawa!l under
drawal or under-injection fover-injection, for each tlme bk}ck or violation . of

p N
provision of clause (K) of Reguiation 10.

L

(3} The charges for over-drawal/ under-injection and under—drawaum{er—m;ecﬂon of
electricity shall be comiputed by the State Load Despatch Cantre in accordance
with the methodology used for preparation of “State Energy Accounts )

(4} The State Load Despatch Centre shall, on weekly basis, prepare and publish on
its website the records of the Deviation Accounts, speclfymg the quantum of
over-drawal/ under-injection and corresponding amount of Charges for Dewatzon
payable/receivable for each Buyer and Seller for all the. trne~blocks when- grid

| frequency was "49.85 Hz and above" and "below 49. 85"_Hz separateiy

13.  State Energy Account | E | _': i

{1} The State Load Despatch Centre shall prepare the siatement Gf;State Energy
Account for each lime block for sellers and buyers on i_%____onthl basis. - Data
required for bx!!mg of open access consumers shall be pasbséd an to the billing
centre of the distribution licensee by the SL.DC. The bll{ing centre of the
dzstnbuhon hcensee shall be responsible for energy. accounting. rausmg and

sett!ement of bms with open access consumers, Payments of capacity and
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i energy charges by the buyers to the seﬂers shall be as per the provisions.in the
T respectrve ‘Gower purchase agreements or agreement(s) with respect 1o
trahsactlons through power exchange and thrcugh Short Tem'r Open Access, as

{ :

B ., *thé case:'-_‘aybe

o V(?.)‘rEn. argy Ari;cuunt Statemem for D&vratron Sewementg of Embedded Dpen Access
o Consumars connected to Infra-State Transmissien-system and all Open Access
]Consumers connected to Distribution Network. shall be in .aceordance with the

prowsrons of Assam Electricity Regulatory Commission (Terms and conditions

for open aic:cess) ‘Regulations, 2018 and its amendiristit thereof,

(3) The State}Load Despatch Centre shall be-responsible.for preparation of weekly
devratnon charges statement to all State Entiies .and billing and collection of
devratron charges from the State Entities in accordance with regulation 12 of

these Regulatrcns

(4) A deta:!ed energy accounting procedure shall be prepared by SLDC and
asub}mitted ito the Commission for approval, within 90 days from the date of
lz*uertﬁ“ catm 0f these regulations. '

Pro;vrded t at SLDC shall undertake stakeholder consultation by uploading the
draft : procedure on SLDC"s website before submission of procedure to the
*Commissron for approval. -

14. Comphance w:th mstructrons of Load Despatch Centre
}

I
' NotWithstandmg ansf[ﬁmg specified in these Regulations, the Sellers and the Buye:s
shall strsct#y follow’ the instructions of the Statet.0ad Despatbh Centre on injection and
drawal in'the interest of grid security and grid discipline.

15. Aclcou.ntiﬂng of Charges for Deviation

(A) rﬁ: statérﬁent of Charges for Deviations including Aﬁdrtrona! Charges for Deviation
feviecEi unrde%' theser Regulations shall be prepared by SLDC(or Secretariat of

N State Power Cammlttee as the case maybe) on weekly basis based on the
data avaﬂab’le by, Thursday of each week and shall be rssued to all constituents

by next ‘f‘uesday, for’ sevemday period endmg on the penultlmate Sunday mid-

nlght'
!
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(B). All payments on account of Charges for Deviation mcludmg Addmonal Charges
- for Dewatian levied under these Regulations and :nterest lf any, received for late
payrnent shalf be credatﬂd to the funds called the “State Devuation Pool Account"
which shall be maintained and operated by the State Load 1Despa£ch Centre in
accordance with provisions of these regulations.

!
.1‘
!

i ..--4-_..‘_-:

Provided that —

i, The Commission may by order direct any other eritity-.to-operate and
maintain the respective “State Deviation Paol .ﬁcéo’untj‘:

ii. Separate books of accounts shall be mamtamed for the principal
component and interest component of - Charges ifor Dev:atnon and
Additional Charges for Deviation by SLDC. : ;_-

. . The State Entities shall comply with statutory requ:ren?ents of payment of
applicable statutory levies, including but not limited to iGczcx:!s and Semce
Tax (GST), Tax deduction at source (TDS). DA %
S | L
iv, The State Entities shall facilitate SLDGC in meaﬁng thh repomng
" requirements of Statutory Autharities, as necessary. |

(C) All payments received in the “State Deviation Pool Account shali be- appropnated
in the following sequence: '

i.  Any cost or expense or other charges incurred on rec_q;very of Charges for
deviation. ' | o [

i. Overdues or penal interest, if applicable. | ;

fiil. Normalinterest. !

iv. ‘"Régi.onal Deviation Pool Account | o !i

V. Charges for deviation and addltzonai charges for dewattdh

i
i

(D) An amount of surplus funds in the State Deviation Pool Account at the end

vi.  Any other charges as may be raised by the RLDC

of the financial year shall be utilised for the purpose of improvements in
power system operations, for undertaking such measures and studses for
improvement in reliability, security and safety of Lgr:d operations,

|
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umdarﬁakmg rcapacity building ‘ande training programs “refated to system

L ‘eperatuaﬁs aridimarket-opérations ard for S8ch bther plirposes or for other
'scheme -*as may be devised in consultation with ‘National Load Despatch
ECentre 1c‘:r Regmnat Load Despatch Centrb W|th pnor approval of the
Commlseiaton

5 F’rovidéd that, the short fall in funds in the State Deviation Pool
Acccunthf any, at the end of-the weeklysettlement period shall be
recovered by levy of additionat charge from“hie State Entities in proportion

, tof. Net: Deviation Charges Payable by concerned State Entity for the
- . ,appf_icabl?e*w.eeklyw-settlement period through-supplementary bills.

Provibed'further that SLDC shall prepare scheme(s) and shall submit
*annuai plan for.utiisation of surplus funds-and implement the scheme(s)

foniy upon approval of the Commission.

. i -
16. Sch’edule ot'gl?ayment of Charges for Deviation.—

el 1 ; i

{A) The: payment of charges for Deviation shall haue a h!gh priority and the
concerned State Entity shall pay the indicated amounts within 10 (ten) days of
the issue g.cf statement of Charges for Deviation including Additional Charges for
Deyiaﬁoh%"by SLDG into the "State Deviation Poel Account”.

; i . )
"*‘(-B)'itf bayrﬁér"fts against the Charges for Deviation incéluding Additional Charges for

Dewatlonz’ are delayed by more than two days, i.e., beyond twelve (12) days from
the date of issue of the statement by the SLDC, the defaulting State Entity shall

" have to pay simple interest @ 0.06% for each day of delay. This is without
prejudlce to any action that may be taken under section 142 of the Act in addition
to any act:on under section 56 of the Act and other relevant Regulations.

i % :

(C) .ﬂ\.lit payments io the entities entitled to receive any amount on account of charges
. fors Dewatlon shall be made within 2 working:days:of receipt of the payments in
- ,the “State Dev:atlen Pool Account

. { ,
‘ *"-:-firavfaéa?’ihat K
o B Inicase of de!ay m the Payment of charges for Dev:atlons mto the State

+
Dev:at:cn Pool Ac:count and interest there on if any, beyond 12 days from

[
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} |
the date of issue of the' Statement of Charges’ fof"' Dewatsons ‘the, State

. Entities who. have to receive paymwient ‘for Deviaticm ?r mterest thereon
shall' be paid’ from the ‘balance available in the’ State De iation Pool
Account. In case the balance available is not’ sufﬁclent to meet the
payment to the State Entities, the payment from the State Deviatson Pool
Accounts ‘shall be made on prc rata hasis fmm the balance avalfab!e in
the State Devratfon Pool Account.

i. The liability to pay interest for the delay in- paqunts to the “State
Deviation Pool Account” shall remain till interest is: not paid; :rrespectnve
_of the fact that constituents who have to receive payments have been
paid from the “State Da\nat:on Pool Account“ in part or full

(D) All State Entities which had at any time durmg the prevmus f ina ‘ncsal year fanled to
make payment of Charges for. Deviation includmg Addftional Charges for
Deviation within the time specified in these Regulatxons shall be reqm"ed to open
a Letter of Credit (LC) equal to 110% of its average payabie J}veekly ifabsﬁty for
Deviations in the previous financial year, in favour of the SLDC WIthm a-fortnight
from the date these Regulations come into force,

Provideci that -

i. If any State entity faﬂs to 'make payment of Charges for Deviation
including Additional Charges for Deviation by the" ttme ispecrﬁed in these
Regulations during the current financial year, it shall’ bet requared fo open
a Letter of Credit equal to 110% of weekly outstanding hap:irty sn favour of
State Load Despatch Centre within a farinight. from Ihe due date of
paymernt, - R l

.

ii. LC amount shall be mcreased ta 110% of the payab!eéveekly hab:hty for
Deviation in any week during the year, if it exceeds‘the prewous LC

amount by more than 50%. N

Hlustration

If the average payable weekly liability for Deviation of a‘-State-eqtity'duqing [2016-
17} is "2.0 crores, the State entily shalt open LC for 2.2 crufesé"iﬁz [2017-18]. If the
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wegkly payab!g tiability during any week in [2047-18) is ’3.5 crore which is more
A than 50%§of the previous-financial year's-average.payable weekly fiability of Rs
1.8 3 Cmre} the concerned.state entily shall increase the-LC amount to "3.85 Crore
(1 1*3 50}2,by adding 1.65 Crore..

(E) ln icase éf fas!ura to pay intc the “State Deviaﬂon Pool Account” within the
specﬁ‘éd %irrié'of 12 days from the date of issue of statement of charges for -
Deénations the SLDC shall be entitied to encash the LC of the concemed
const:tuenit«_to therextent-ofithe default and-the cancemed constituent shall recoup

, the'; LC. an;é’@;-mt '-witﬁim-fsf days.

17, Goverriaﬁk:e -S!tﬁ;éh;re ahd consﬁtution of State Power Committee
i
(A) Wrthm three months from date of notification of these Regulations, the State Load

Despatch Centre shall formu!ate Gperating Procedures and Business Rules for
constituﬁcn nf State Power Commrttee whtch shal! be approved by the State
\ Commnasron

1

H

X {B) ‘-Fhe:_,-'stétegf‘rébwér Sommitiee-shail:

ot Co—brginate and facilitate the intra-state emérgy exchange for ensuring
| dp"timélfufiiisaﬂon of resources.

|
i *Momtor compliance of these Regu!ations ;b}.ﬁ,r State Entities. and submit
annual compi:ance reporl in the prescribed. format within thirty days from

r close «Jaf ﬁnaqcual year.

i, 'Gu:de‘ fhé SLDC for modification of Proceduré(s) in crder to address the
:mplementatlon difficulties, if any.

iv. ‘Provide necessary support and advice to .the Commission for suitable
mcﬁrfcatwnsfssuance of QOperating Procedures, Practlce Directions, and
’amenciment to provisions 6f these- Regu!atfohsi as may be necessary upon
due régulatory process.

18. Powar to amend

-J'he Commrissron may.. at any time, vary, aiter medify.or amend any pmwsaons of

e these Ragulat;ons . 4
i
i

i

i
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19.

20.

21.

Power to remove difficulfies P

Power to issue directions | .;_i. -
5/

g

I
If any difficulty arises’in giving effect {0 the prowsions of tnese Regulattons the
Commrsseon may, by generai or spec;f" c order, make such prowsmns not

ﬂ

mcons:stent with the prowsmns of the Acl, as may appear {tu ba necessary for

removing the difficulty. r

[ —

Power to relax

The. Commission may by general or special order...ior._reasoéjs to.be recorded in
writing, and. after giving an. opportunity of hearing to the. Epa.arties like!y to be
affected by grant of relaxation, may refax any of the., provns&ons of these
Regulations on its-own motion or on an appiication made befofe it by an interested

g
person. _ _ ' SRR
o

if any difficulty anses in giving effect to these Regu!atzons the 5{'}onmn;s-;sion may on
its own motion or on an application filed by any affected party issue such

directions as may be considered necessary in: fur{herance of the objectlve and
purpose of these Regulations, '

k

|
8. K. ROY)!

Secretary, - i
Assam Electnmty Regulatory Commzssmn '

l

it e e e
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C ; : “Annexure |
bi hair
Lor- Deﬁa;mmz @es‘forosauem, buyers, and-othercenditions:.

1) As specafed in tha Regulahon 9 (A) of thesd’ Reguiaﬁons the charges for the

o 'Dewaﬁorﬁs for all the time-blocks shall be payable for over-drawal by the Buyer

and undeimnjectlon by the Seller and receivable for under-drawal by the Buyer

and 0ver-1ngectlon by the Seiler, which are State Entities, and shall be worked out

on the average frequency of a time-block by considering the Price Vector for

a Devrahc:ni Charges as spacifiedift the Gtitral Elettricity Regulatory- Comimission

By (Dewahaﬁ Set’tlement Mechani¥ith arid relatéd malers) Regulations) 2014 and its
ameﬁdméms 'as stipuiated ir {he xfaliawmg table; -

BT e T ‘ g
B

I

i

Below Not below | (Paise / kWh)
; 50.05 0.0
8005 50.04 Slope determined by joining the price
o p5004, . ¢ _|5003 at Not Below 50.05 Hz and identified
C 18003 50027 | price 3t 50.00 Hz, and as detailed in
150020 4 50.01 “the note below this Regulation
LI S 4’ 1 Déily (simple)average Area Clearing
50.01 N | 50.00 Price discovered in the Day Ahead
i b Market segment of power exchange
50.00 ; 49.99 Slope determined by joining the price
49,99 - 49,98 identified at 50.00 Hz and price at
49 08 : 40.97 below 49.85 Hz, and as detailed in
40.97 : 4998 the note below this Regulation
49.96 49.95
49.95 IO 49.94
49.94 Lot 14993
T E R Y R
49.92 T 49,91
49.91 49.680
49.90 ¢ ~ [ 49.89
4989 . 49.88
4588 4987
4987 ¢ 49.86
4986 1 49.85
49.850 -} 800.00
.4

Mote:-
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fi.

iti.

vi.

vii,

Vil

ix.

The Deviation. Sett'emant -Mechanism (DSM). rate vector, w:ﬂ h m a’ d;n{amrc slope
determined by joining the identified price points at 50 Hz, {da:ly szrppte average
ACP}, frequency of 49 85 Hz (Rs 8 per unit) and 50 05 Hz (zero) on & da;ly basis

The maximum cen!mg limit apph_cabie for average Dally ACP d;scovered m the DAM
segment of Power Exchange at 50.00 Hz shaﬂ be 800 Paise/kWh.

Charges far deviation for each 0.01 Hz step shall be equavafent to the Slope
determined by joining the pnce *at “Not below 50.05 Hz' and" tdémsﬁeﬂ pnce at 50.00
Hz' in the frequency range of:50.05-50.00 Hz, and to the Stop@determmed by joining
the 'price identified at 50.00 Hz' and price at below 49.85 Hz in frequency range
‘below 50 Hz' to "below 49.85 Hz' , ;

The daily simple average ACP of the Power Exchange having a market share of 80%
or more in energy terms on a daily basis shall be taken into cons:deraﬁan for finking
to the DSM price vector. If no single Power Exchange is hawng a market share of
80% or more, the weighted average day-ahead price shall be used fon!mkmg 1o the
DSEM price. :

Daily simple average Area Clearing Prices (ACP) in the day~ahead marl(et {exclusive
of any transmission charges and transmission losses) shail be used as the bas:s for
market linked DSM price at 50 Hz. B

Provided that based on a review of the above mechamsm wuthmi one yaar or in such
time period as may be decided by the Commission, if the Camm;ssrqn is satisfied
that the market conditions permit, the basis for market linked DSM price shall be
substituted, by the time-block-wise ACP in the day ahead markei or as and when the
real time market is introduced, by the hourly ACP or the ACP. t)f such periadiclty as
may be considered appropriate by the Commission. :

The Cap rate for the charges for deviation for generating staticns whose tariff is
determined by the Commission and for other generating statlons whose tariff is not
determined by the Commission shall be equal to its energy, gharges of main fuel

(imported coal) as determined by the Commission for demaﬂans {[303} l?aisekah

Provided that no retrospective revision of DSM account shall beg ailowed even if the
=nergy charges are revised at a later date.

in case of non-availability of daily simple average ACP due to. *ne-traci:le on a given
day, daily simple average ACP of the last available day sha! be consmered for
determining the DSM charge.

Deviation price shall be rounded off to nearest two decimai places

An illustration to the DSM price vector specified in table ab:we. ;s provicied as
Annexure-1. '~

The National Load Despatch Ceﬂtre (NLDC) shall act as the Nodal Agency fo
declare the daily DSM rates and shall display all relevant anformatlon on |ts website."
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2 Déirlation CHarges ‘apphcable fdr !nt«er»SEéta ‘open-atcess. transactions of State
Entlties '{'~" R C

The éharges fcr dewauon mciudmg additional dhargeé for &ewatmn for mter-state Open
Access irangsacﬁons of §tate Enlmes shall be Jevied BY ccnsrdenng 85% of the rates as
Specrfed lﬂ the table dbOVB when these charges are renewabie to the State Entilies, as per
regulation 9 8. 10 a%m the charges for deviation .shall. be,éevaed by considering 105% of the
ratesws@ﬁacrf ed‘:m, ,e?iatale a!::u:mezr when these chargestarmayablﬂ by the State Entilies.
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Annexure»ll Addttional Deviation Chargést {

Far over-drawal of electricity by any
Buyer in excess of 12% and upto 15% of
the schedule in a time block

TABLE - l Additionai Deviation Charge (for SeﬂerfBuyei'};

Equivalent:to 20% of ona’rge for,
Deviation con“esgondmg to average
grid Frequency:of the tlme-block

For over-drawal of electricity by any

2 Equivatent to 40% of Charge for
Buyer in excess-of 15% and upto 20% of Deviation currespopdmg to average
the schedule in a ime block grid Frequency Df the t:m&bfcck

3 | For over-drawal of electricity by.any Equrvaient to 100% of Ch?rge for
Buyer in excess of 20% of the schedule Deviation cnrrespa?dmg to avarage
in a time block grid Frequency of the timenblock

(i

4 | For under-injection of eiectricity by any Equwaient to 20% of Charge fcr
Seller in excess of 12% and .upto 15% of | Deviation carrespondmg to average
the schedule in a time block grid Frequency of tpe time—block

5 | For under-injection of electricity by any . | Equivalentto 40% of charge for
Seller in excess of 15% and upto 20% 0? Deviatian corresponding to average
the schedule in a time block gnci Frequency of the tlmeﬁblock

N
8 | For under-injection of electricity by any | Equivalent to _1_00%'0? Charge for

Seller in excess of 20% of the schedule
in a time block

Deviation corresponding to average
grid Frequency of the time:block

o

%
|
[

P e Dy R it —
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TABLE ~ !I Addl.ti@na,lxaeviaﬁonfchargﬁm Under-tmection by Generating Stations

_ Fnrmctéhmeﬁiuémbf e%eetrmtty Equivalent to:20% of Cap Rate for Deviations of
iy any Selt & ireexcess of 12% 1303.04] Paise/kWH or chiarge for Dewviation
“and *uptﬁ:ﬁ 5%-{31%9‘. sthedulein| corresponding o average grid Frequency of the
1a nme block , time-biock, whichever is less.

N

ET RPN T RN | B

F

: 2"‘"*‘Fdf"UﬂdGi’»ll’lj&ChOﬂ of electricity- | Equivalent to'40% of Cap Rate for Deviations of
by any Séiler in excess of 15% | [303.04] Paise/kVWh or chiarge for Deviation

and upta 20% of the schedule i} corresponding to average grid Frequency of the
I hrrie%iock"{ time-blotk. whithever is less.

3 For under~;ﬁject|0n of electricity .| Equivalent to 100% of Cap Rate for Deviations
<l by atiwy Seller in-excess of 20% | of [303.04] Paise/kWh or charge for Deviation
Cef the schedule if a time block corresponding to average grid Frequency of the

- ] : time-block, whichever is less,

-___ih_
1}
1

o The C:ﬁérgfes stated above will get changed as amended by CERC from time to time.
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Annexure-lil

Mustration to the DSM- Price Vector specified in the Central;_ éléqtricjfy Régulat-ory
Commission (Deviation Setilement Mechanism and related matters) Regulations, 2014 and
its amendments under Clause 3.1 A

Average Frequency of the time block (Hz) -1 Charges for Deviation |

Below - | NotBelow - . (Paise/kWh)

- - 15005 000 | =

“ 50.05 o 60.04 | IxXPi5 |-
50.04 50.03 o 2xPI5 -
50.03 50,02 xpis | .
50.02 o 50.01 4xP5 | o
o011 50.00 | T
50.00 49.99 50.00+15xP/16] |
49.99 45.98 100.00+14xP[16"
4998 49.97 | 150.00+§3xP16 |
4997 49.96 200.00+12xP[16
49796 | 49.95 250,00+ 1xP/16
i995 4984 ) 300.00+10xP/16
4994 4993 350.00+9xP/186! )
4993 o 4992 T T 400,00+8xP/16, -
- 49.92 149.91 i | 450.00+7xP/16
(4991 49.90 “1500.G0+6xP/18, B
4G.90 ' 4989 1 550.00+5xPI16, B
49 89 | 49.88 600.00+4xP/16
4988 T 77 Tlaser 650.00+3xP/16
4987 49.86 700.00+2xP/16
4986 49.85 750.00+1xP/18§
o 14985 e . i} 500007 T

Where P is the Daily average Area Clearing Price in paisa per;kWh.d_ls;:qvered in the Day
Aheac Market segment of power exchange. S SRR R

W

Guwahati : Printed and Published by the Dy. Director (P & §), Directorate of Printing & S.tati;onery, As;sa"m, Guwahati-2 1,
Extraordinary Gazette No. 409 - 200 + 10 - 23 -05-2019. (visit at~ dpns.assam.gov.in)
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